
IN THIE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A._! .2.  
T.A. No. 

DATE OF DECISION3_ic-i 

	

hrL H.'. 3Lnar: 	 Petitioner 

3l-ri Y.V. 	 Advocate for the Petitioner(s) 

Versus 

Respondent 

• 	V 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 - 7. 

The Hon'ble Mr. 	V. 	:- L'inu 

Whether Reporters of local papers may be allowed to see the Judgernent 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Sudgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shrj H.(. Ninama 
Permanent Way Isoector 
Western Railway, Shimnath. 	 Aoljcat. 

Advocate 	Shrj Y.V. Shah 

Vers us 

Union of India 
through the General 
Manager, Western Railway 
Churchgate, Bombay. 

Eivjiona1 Railway 
Manager (E), Western Railway, 
Bhavna-ar. 

mr. Joseph or his successor 
in the office, Permanent Way 
Inspector, Western Railway, 31-limnath. 	Respondents. 

Advocate 	Shrj R.I'I. Vin 

ORAL_JU.GEMENT 

In 
Pates 510..1n93. 

O.A. 420 Of 1989 

Per Honb1e Shri N.3. Patel 	 Vice Chairman. 

Mr. Y.V. Shah inform Ug that1  pursuant to our 

directjo da:ed 14-7-1993 and 19-8-1993, the aopljcarit was 

sent for Medical Examination and, On being found fit for B-

category ost, the applicant is absorbed as Mali i.e., On a 

3-2 category 7st with effect from 13th 3pternber 1993. Mr shah, 

therefore, does not press the prsenL application with liberty to 
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make a representation to the re onents'esoeciaily to 

the respondent no.2, regarding gularisation of his 

service and for back-wages. Mr. Shah, states that the 

applicant wi-il make such a represention within a 

period of two weeks from today. If the aplicant ma'es 

such a rep:esentation within the said stipulate: eriod, 

the repondents, especially respondent  no.2, are directed 

to djsp:se of the representation within a oeriod of four 

weel-,7 from the date of its receipt. 

2. 	In view of  thee directions,Mr. Shah, seeks 

permission to withdra'i the application with liberty 

to file a fresh aorlication in the evenèof the applicant 

being aggrieved by the decision that may be taken on his 

rep esentation. Permission granted with liberty ag prayed 

for. No order as to costs. 

(V. Radhakrjshnan) 	 (N.3.Pael) 
Member (A) 	 Vice Chairman. 

*AS 


